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I hope we will not come back to the House
Sor another extension. I am sure if we all of
us here, work unitedly we can normalise...
(Interruptions) Kashmir . . . (.In-
terruptions) ...

SHRI SATYA PRAKASH MALAVIYA;
This is not a clear insurance.
(Interruptions)...

SHRI SHANKAR DAYAL SINGH: Sir, I
have been watching that the Congress
benches are quite panicky. (Interruptions). ..1
have been watching that. Therefore, I request
Mala-viyaji, our friend, not to press for
voting. Mr. Jacob is a Member of this House
and he is our brother; he must have already
sent out invitations to the Congress Members
for a dinner party and I would not like to dis-
appoint him. I would request Mala-viyaji to
withdraw his amendment (Interruptions)

SHRI SATYA PRAKASH MALAVIYA:
Sir, considering the assurance given by Mr.
Jacob and the suggestion given by my good
friend, Shri Shankar Dayal Singh, I am not
pressing my amendment... (Interruptions) ...

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) * Is it
the pleasure of the House that Mr. Malaviya
be allowtd to withdraw his amendment?

SOME HON. MEMBERS: Yes.
'The amendment was, by leave, withdrawn.

T&M -VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR : I shall
now put the Statutory Resolution to vote.

The question is:

"That this House approvves the
continuance in force pf the Procla-

*For text of amendment see Debate dated
26th August, 1981.
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mation issued by the President on the 18th
July, 1990, under article 856 of the
Constitution in relation to the State of
Jammu and Kashmir, for a further period
of six months with effect from the 3rd
September, 1991."

The motion was adopted.

THE CONSTITUTION (SCHEDULED
TRIBES) ORDER (SECOND
AMENDMENT) BILL, 1091.

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI-MATI K.
KAMLA KUMARI): Sir, I beg to move:

"That the Bill to provide for the
inclusion of certain tribes in the list of
Scheduled Tribes specified in relation to
the State of Karnataka, as passed by the
Lok Sabha, be taken into consideration."

Sir, with your permission, I would like to
say a few words... (Interruptions) . .

The tribal communities of Naik, Nayak,
Beda, Bedar and Valmiki were not included in
the ligt of Scheduled Tribes of Karnataka and
so, these communities were not getting the
benefits provided for the Scheduled Tribes
under the various articles of the Constitution.
The State Government of Karnataka had re-
commended the inclusion of these five tribes
in the list of Scheduled Tribes in 1994. Later
on, it was examined by the Government of
India and a BUI was drafted to include these
five tribes in the list of Scheduled Tribes in
relation to the State of Karnataka. As Parlia-
ment was not in session, an Ordinance was
isssued on the 19th April, 1991, to include
these five tribes in the Schedule and a Bill
was introduced on 14-8-1991 to replace the
said Ordinance which has been passed by the
other House on 19-8-1991 ... (Interruptions)...
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, ANNOUNCEMENT RE ARREST OF
SHRI RAM AWADHESH SINGH,
MEMBER, RAJYA SABHA.

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA): 1 have to inform
Members that the following commu-
nication dated the 23rd August, 1991 has
been received from the Superintendent of
Railway Police, Patna:

"Shri Ram Awadhesh Singh, Member
of Rajya Sabha, was arrested on 18th
August, at 10.30 hours near Patna railway
station while squatting on rail track and
causing disruption to railway traffic. He
was arrested vide Patna GRP Case No.
251 dated 18-8-91 under section 143 IP
and 174 Railway Act. As he declined to
be released on bail, he was forwarded to
judicial custody."

THE CONSTITUTION
(SCHEDULED TRIBES) ORDER
(SECOND AMENDMENT) BILL

1991—Contd..

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Shri Maheswarappa.

SHRI K. G. MAHESWARAPPA
(Karnataka): Mr. Vice-Chairman, Sir, |
rise to support this Bill.

At the outset, I thank the Minister, Mr.
Sitaram Kesri, for having brought this Bill
to validate the Ordinance which was in
force till 4th of April, 1991.

Sir, we firmly believe in providing
special opportunities to the weaker sections,
otherwise the inequalities will be
perpetuated. Even the Constitution, under
articles 16(4) read with article 335 provides
special provisions for reservation to the
backward classes. And that includes the
Scheduled Castes and Scheduled Tribes
also.

Now, coming to this particular Bill, I
want.to submit, Sir, that there ap-




